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CONTRAL ADMINISTRATIVI IRI3UNAL LUCHIOwW 3510 LUCKOwW

Original Application No. 519 of 1391

Tagat . . s a . o‘ ® ° a ® » . @ . . - - . . + ‘o oA})L)liCan‘J\:
Versus,

Dirsctor,Military Farm,Llucknow, throuch

Farm Officer and othars
Hon'ble Mr. .Tustice U.C.3rivastava,V.C.

Hon'nhle Mr. K. Onayva, Member (A)

(- By Fon'ble Mr, Justice U.C.Srivastava,V.C.)

As tre pleadings are complete, the case 1s oaing

(L)

Pzard and disnosed of finally. The lzarned counsal for the
: T Ly

Fe will not file rzjoinider-affiilavit,

ot

applicant states tha
2. The applicant was employad as 2 casual labour
uly 1987 by 'Warm Officar,Military Farm,Dilkusha,Lucknow
and was paid 2s. 20/- per day and since then, he has bean
orking as such. according to tim, it is becauss of !
annovance, his sarvices wer
Wwedn ¢
=

althouct, 20 7unlor8)n4m

2 terminated on 3.11.1291, zkxkzuxh
w . . : ' .\
«&%so have baen givan are still

working and even thouch, ths post

9]

are 3vailable; yat his

servicas have bean terminated. -
3. Tha respondents rava opoosed tha ap pJLC?thH and

Fave pointed out that as the Military Farm Lucknow cantt

T'as basan s

;,

ffarino firancial iOSS.anﬁ thaey are not in
positicn to engage any more monthly rated 0ay employsaass. o
Th2 prazsent authoricss i sanction of the employeses in the
Military Farm Lucknow Cantt is only 124 against which 187
eéployees arz a2lrzzdy workinc as such only 7 aubhérL 2

ganctionzd posts ara 1

§1ng vacant and are not being £illed
Jue to pau@ity of fund. Irz asrnlicant bas bonly workad

for 53 Aays in 1787, 142 days in 1988, 235 days in 1289,
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2230 days in 1990 ani 232'-1ys in 1291, His name tas not
baen sponsorad by tha Implovment Ixchange, which is +fe
coniition pracedant. It may be, his name may Or may not be

sponsored by tre Imployment Exckange,‘but onca tha apglicant

pointad in®t 1987 and continusd to work as such, tharz

Was ap
app2ars Lo be no r=2ason, whensver, the vacancy is available,

why b2 will not be civen appointment. If any parson junior

U

to the apnlicant is. wor rking, +he respondents are leiged
to ¢give appointmant wo tha jppllcnnt first., than any otfer
outsider. Accoridincly, witl threa directioﬁs that the

casz 0of the applicant shall be considerad in gkis lickt

and if anv junior is working, th2 applicant shall b2
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errad, than any outsider and if the vacs ancy is available

the aosplicant will ba givan appointment taking into
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ion tre seniority and the workinc days 2ni in casa2

~

any p2rson, who could ba s2id to be junicr is working

the applicant shall be given drisrity and praferazncs, evar
ctherwise, also, he will ¢at prinsrity and preferan

e any outsider. If the cass of similarly placed ... : =
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workers for regularisation is considered in tris stage,

thg applicant's case shall also be cons 1der°4 for
regularisation. P$ca raised by the LQSponﬂents with the
reference to the casa of hzusbal Kishores shukla is out of
tune and raquiraé no consideration,in this case. With .»: ~©
abqve obhservations, the application is disposad 5f f£inally.

No ordar as to costs.

Vica=Chairman

Lucknow
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